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AddI. Chief Secrelary lo Govt. Haryana
Home, Jail, Crimina} Investigation and
Administration of Justice Departments,

Disfod - 10'" April, 2020

L R T TR YT R I T) Pusiavantane LOE LR TR P YT LY )

ORDER

Subject: To ensure strict compliance of lockdown measures a
S ~any social/religious gathering/procession.

-

nd to not allow

Kindly refer to ,thelcbnsolli_déted guidelines on the lockdown measures to
| be taken'for cd‘ntainme'nf offCQyig;;Q epidemic in the Country,
“of. Home _A_ffai’rs‘on 24.03.2020‘andmfl,jrther modified on 25.
02.04.2020 and 03.04.2020.

as notified by Ministry
03.2020, 27.03.2020,

% Your attention is drawn to clause 9 & 10 of the Consolidated Guidelines
'ﬁ_;-}'(é_r]cl‘o'séd along) ’on Lockdown;Measures under which no re|ig“i“ous congregation will
-‘;if..':be"_“:_ ;p‘e‘rm’it't_éd.,.._, with'out_ any . éxcéption and  all social/cultural/religious
‘ 3"fgth‘ctﬁio‘ns/ga"the'rings"~ISha|l be barred,

: | ~ Ministry of Home Affairs, Govt. of India vide instructions dated April
: <"':‘1-O_t'h,‘--2020'hasﬁdesi'red' that iyn viéw of t_hé ensuing festivals in the month of April
g .2020,"_you}-are dire'ctéd to ensuré-strict compliance of lockdown measures and not

'f‘.fall'!o‘vx'fi Vany;-‘sdcia_l_/réligio:us gatherihg/procession. District authorities/police officials
w"-'.&.;h'c)u_lrdl»‘ité'k"e- all 'requir‘edv‘ precautionary/preventive measures for maintenance of law
‘ﬁé~rad ‘orc-l'»er;,‘, peace and public_tranquihty ih their respective districts. Appropriate vigil
::d‘[i,"'Sociali r'rf),edia'should '-als"o be maintained against circulation of any objectionable

;“Q'-,-lEdr thgriartté‘h‘ti‘dn;"of"the public authorities, social/religious organisation
andcntlzens,above _‘p’f’dyj's:ipns should be widely circulated and for violation of any
lockdownmeasure,actlon underthe relevant penal provisions of the Disaster
Magement t2005andIPC shall s_t.')e"ta_k'(l:n by the law enforcing agencies,

(Vijai vardhan)

‘cdrjh_rhié_’)sﬂi‘o_hiérs“/Di“st‘r“i‘.ﬁt;l_‘ﬂ.‘gg‘.i'S_t‘rat‘es‘ and S5Ps/SPs of Haryana.
3. AllInspettors General of Police Ranges/ Police Commissioners.

PS.to Home Minister for information..
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ries/ Departments
Consolidated Guidelines on the measures to be taken by Ml:::tand Stoeet Linior
of Government of India, State/Union Territory Goverrldme lo i the Country, as
Territory Authorities for containment of COVID-19 Epidem

- -1(A) dated
notified by Ministry of Home Affairs Order No. 40-3,/2020—DM 1(A)

.2020 and
24.03.2020 and further modified on 25.03.2020, 2?.03.2020, 02.04.2
03.04.2020.

1. Offices of the Government of India, its Agtonom
Corporations shall remain closed.

No.40-3/2020-DM:I(A)
Government of lndla:
Ministry of Home Affairs

ek ok

ous/ Subordinate Offices and Public

Exceptions:

o w

ik 2'_';O‘f'ﬁc‘e_5'of i.he State/ Un
‘ Comorations, etc. shall re
- Exceptions: '

- NPCJ, CCIL, paymen

Defence, central armed police forces.

Treasury (including, Pay & Accounts Offices, Financial Advisers and field
offices of the Controller General of Acco

unts, with bare minimum staff),
Public utilities (including petroleum, CNG, LPG, PNG), power generation and
transmission units, post offices, £ :
Disaster management and Early Waming Agencies
National Informatics Centre. . 0 Lw

Customs clearance at ports/airports/land

~border, GSTN; and MCA 21
Registry with bare minimum staff, ‘ :

Reserve Bank of Indj :

bare minimum staff,

ion‘Territory_ Governments, their Autonomoys Bodies,
main closed, : : ’

- @ Police, home guards, aivii g

| efence, fire ang emergency services, disaster
- Management, and prisons, Sk o
. b. District administration a
e General with bare minj
.+ C Eleclricity, water, sanita
4. Municipal bodies- On|
. personnelrelated o w
€. Resident ‘Commission
. forcoordinating Govid

nd Treasury (including field offices of the Accountant
mum staff)

tion. . -

y staff teqpired for essential services like sanitation,
ater supply etc. :
St of States, in New Delhi with bare minimum staff
-19 related activities ang internal kitchens Operations,
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i te and maintain zoo, nurseries
J :Stafff workers required to opera VE
E f. Ffal;t,ei?; Ofg?;:ghting in forests, watering plantations, patrolling and the
wi "

transport movement. ’
| gez?;ss\%]f;re %epartln@M, with bare minimum staff, for operatllsv?c?aos’
& Hgmes for children/ disables/ senior citizens/ destituie/ women oWs;
fj : bservation homes; pensions. . . o
h ;?\gencies engaged in procurement of agriculture products, including MSF
58k operations. ) ) i
i 'l\?andis' operated by the Agricutture Produce Market Committee or as notyﬁg
by the State Government. _ o 2
The above offices (SI. No 1 & 2) should work with minimum number of employe_‘ .. Al

other offices may continue to work-from-home only. : /

3. Hospitals, Veterinary Hospitals and all related medical establishments, ‘_mC‘Ud,’|
their manufacturing and distribution units, both in public and private sector, SUCh‘ 2
dispensaries, chemist, Pharmacies (including Jan Aushadhi Kendra) and medlic;g.l3
equipment shops, |aboratories, Pharmaceutical research . labs, clinics, nursing
homes, ambulance etc. will continue to remain functional. The transportation for all
medical personnel,

» Urses, para-medical staff, other hospital support services be
permitted, : :

4. Commercial and private establish
- Exceptions: i : : :
~ a. Shops, including ration shops ( , groceries, fruits
and vegetables, dairy and milk booths, meat and fish, animal fodd'er,'
fertilizers, seeds and pesticides. However, district authorities may encourage
and facilitate home delivery to minimi
their homes. .
_b. Banks, insurance offices, and ATMs
- operations; Banking ‘Correspondent
‘ _,rhanagement’agéncies.
¢ Print and electronic media.
oy Teleoommunic,ations, internet services, broad
. and IT enabled Services only (fo
~work from home. S e
e D,e,liVe_w of all essential goods including food, pharmaceuticals, medical
- equipment through E-commerce. k - ‘ e
AR ~ Petrol pumps, LPG, Petroleum and gas retailandvs’torage outlets.
9. Power generation, transmission and distribution units and services.
h. Capital and debt market services as notified b

ments shall be closed down,

under PDS), dealing with food

including IT vendors for bankir.,')g?_‘,.':f"j
and ATM operation ang cash

it A:‘Q.

casting and cable services, [T

r.essential services) and as far as possible o

| ar bt mark Yy the Securities and Exchange
- I Cold storage and warehousing services.




Private security services. ] . 4 @
{< Dala and call centers for Government activities only,

| - Farming operations by farmers and farm workers in the field. Be |
n.‘1_ '‘Custem Hiring Centres (CHCY' related to farm machinery. :
n

Shops of agriculture machinery, ils spare parts (including its supply chain) i
and repairs to remain open,

Shops for truck repairs on highways, preferably at fuel pumps. e

o

a8 All other establishments may work-from-home only.

I 5. Industrial Establishments will remain closed.
jit Exceptions:
a. Manufacturing units of essential goods,
medical devices, their raw materials & inte
Production units, which require continuo
permission from the State Government, :
¢. Coal and minerg| production, transportation, su
activities incidental to mining operations,

d. Manufacturing  units of packaging material for food items, drugs,
phamaceutical and medical devices, ‘

e. Manufacturing and packaging units of Fertilizers, Pesticides and Seeds,
. Tea industry. including Plantation with maximum of 50% workers.

including drugs, pharmaceutical,
mediates.

US process, after obtaining required

b.

pply of explosives and

6. Alltransport services — air, r

ail, roadways — will remain sUspended.
Exceptions: :

o
T
s
o
3
o
3
Q
L=
Q.
[0
-
Job)
3
Q

7. Hospitality Services to rem
S ‘Exceptions:
a. Hotels, home stays, , : » Which are accommodating tourists
~....and persons strandeq due to lockdown, medi
. seacrew, % IEER
b, Establishments used/ earmarked for quara

ain suspended

ntine facilities,
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H ‘::Ai
emain closed.
rch, coaching institutions etc. shall r
o ini 808
* Jucational, training, re \
Alle
8

s |
i congregations will be * |
hip shall be closed for public. No religlous g
f wors
I pIS{CGS 0

\

e rmitted, without any exception.
pe '

i | religlous functions /
I/ political/ sports/ entertainment/ academic/ cultural g
II social/ p
1 'gatherings shall be barred.

[ . '

50" : ersons who
12.All persons who have arrived into India after 15.02.2020, and all such p

to remain under strict ho.nf\el
by local Health Authorities, failing
188 of the IPC.

institutional quarantine for a period as decided
which they will be liable to legal action under Sec.

Exceptions:

a. Release of Quarantined persong

» Who have arrived in India after 15.2 2020
expiry of their quarantine periog [
attached SO )

organisationslemploye

ssary Precautions
virus, as well ag social di
from time to time.

14.In order to impi
deploy Executiy

! gistrate wjj|
. Commanderg in the respective local
jurisdictions. The Incident Commander wij| be- fesponsible o the  overg)
implementation of these Measures in thejr réspective jurisdlctlons

department officials in the

. The Incident C

essential movements as explained.

15.All enforcing authoriti

€s {0 note that
movement of People,

but not to that o

16.The Incident Commanders Will i

N particular engyre that all efforts for mobilizg
resources, workers ang material f
Infrastructure shall continye wit

Or augmenta

_ tion of
tion ang €Xpansion of h
hout any hindrance.

Ospital
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*  Note: As specified in the
" hygiene practices must be e

responsibility of the head of
of such norms. The district g

.7 Any person violating these containment me
17'Anainst as per the provisions of Section 51 to 60 of the Disaster M
3805, besides legal aclion under Sec. 188 of

R S A D

asures will be liable to pe proceeded

anagement Act,
the IPC.

lockdown Mmeasures, social

distancing and proper
hsured in each of the above activities. It will be the
the Organisation/establishmen

tto ensure compliance
uthorities will ensure strict enforcement,

ok
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et view of the‘above,i

nationals are stranded in different parls of lhe: G
‘Some foreign countries have approached (.-.‘,ovommont of Incia for o
- nationals to their countries.

JARD OPERATING PROGEDURE (SOP) FOR TRANSIT ARRANGEmy,
18N CFIGN NATIONALS STRANDED 1} INDIA
:| 2

1t has been brought to {he hotica of this Ministry thal numba

ol foraign
ountry, due 1o thae loc

kKdown mengy rag,
vacuation of {hejr

Uhas now bean dec
govemments, for evacuation of thair nationals from Indla, would ha
Ministry of External Affajrs (MEA), Governmant of India on cago to ¢
where such requests are endorsed by MEA, the [ollow
B The chartered flight would ba ary
~ Inconsultation with tha Mini

idod thal requests recoived {rom foraign

oxaminod by the
aso basls, In cases
ing protocol would bo obsoivod:

anged by the cone

arnad foreign government
stry of Civil Aviation, Go

varnmaent of India,
i) Prior to departure, ths foreign national
~ Symptoms as par the standard haalih orelg
In casae of

(8) would bo sereenad for COVIN-19
. would be allowed to leave, who arg asymptomatic for COVIP- 1 9,
o followed, as

profocol. Only thoso f n national(s)
- symptomatic person(s), tha future course of treatmant would b
T per the standard health profocol,

' i'iii) The local transportation arrangamanis
Faae o national(s) to the

from the placa of sl
~ Embassy/Cons

point of embarkation would ba arran

ay of the foraign
ulate of the respective foraign governmant,

ged by the local

The transit pass for movement of the vohicla daployad for movament of tha

foreign national(s) would be issued by the Governmaent of the Stule/Union

Territory where tha lareign hational(s) Is/aro slaying.

V) . The transit pass, as Issuod above, would |
- authorities of e

o honourad/ allowed by the
State/Union Teritorlag along

ha transit route.

AR
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RD OPERATING PROCED

URE FOR RELE
I8 ONS, AFTER EXPIRY OF QU

ASE OF QUARANTINED
ARANTINE PERIOp

COVID-19
lause (A) in exception to clause 12
With a view to preventing SPread of GOVID-19 anq as 4 measure of abundant
precaution, persons returning from foreign locations after 15.2.2020 haq been
quarantined in governmentlgovemment-arranged facilities, In respect of these persons,
the following protocgl would be observeq after completion of the
quarantine periog:

specified mandatory

i)

ity These PErsons are expected tg relum to their homes, or to the homes of
their famllaeslrelativeglfriends or o other places of shelter like hotels, etc.,
by making their own transport arrangements.

i) The transit Pass for movement of vehicle

Person(s), woulg

. (s), being used by such
be issued by the Government of the State/Union
Territory where they have been quarantined.

The transit p

ass will be issued for
and such per

fixed rout
son(s) shall follow the

PUte and with specifieg validity
same.

.Th'e transit pass, as issued above, would pe hono
authorities of the State/Unjon T

ured/ allowed by the
erritories aleng the transit route.

Vi A e mae abund
. such persons would hom

ant caution, upon rety
e days as per standard pro

ming to their destination
€ Quarantine themselves for 5 further period of 14
tocol on the matter.

vil) . Details of person(s) release
st ~ Will be shared with the co

d from quarantine, along with their destination,
Lo folloWups

ncerned State/lUT Government for necessary

ok
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OFFENGES AND PENALTIES For VIOLATION oF g

_ CKDOWN MEASURE
- A LSECTION -§ﬂf§1&}t§a§oa‘QEeIHE%@J§A'.S..TLEB:;M.2§.&:AG§MﬁNIfsAQzT, 2005
51. Punishment fqr obsfruction, etc.

—Whoever, without reasonable cayge —
. (2) obstructs any officer or empﬂoyee of the C
; Govemment, or

! entral Government o t
i a person authorised by the Nati
or District Autho

he State
‘ onal Authori
rity in the dischar i

ty or State Authority

| ehalf of the Central

‘ e State Government or the National Executive Committee or

3 ~the State Executive Committee or the District Authority under this Act,

| [ 1on be punishable with j

Ao t_o‘o_ne year or with_ﬁne,«o_r with both, and if such gbstry
~With directions resuits inloss of lives or imminent

~ Sonviction be hablé‘withylmpr_isonment for a term

lhyeErs: T it Lo E

mprisonment for

a term which may extend
ction or refusal to comply
danger thereof, shall on
which may extend to two
- 52, Punishm ent for falge claim.~Whoever knowingly makes a claim which he
~ knows or hag reason to believe to be false for Obtaining any relief, assistance,
o repair, reconstruction or gther benefits consequent to disaster from any officer of
- the Central Government, the State Government, the National-Authority, the State
- Authority or the District Authority, shall,

- imprisonment for a term which

on conviction be Punishable with
may extend to two years, and also with fine,

54. Punishment for false warning.—Whoever makes or circulates a false alarm

: erity or magnitude, leading to panic, shall on
conviction, be punishable with Imprisonment which may extend to one year or
o \wi'th"fine‘. :

S -'55“'-‘(‘)"f‘fé:n't:esr by :Departr.nents of the Government.—(1) Where an offter;;e
under this Act has been committed by any Depar.tment of the Govemment, the
" head of the Department shall be deemed to be guilty of the

offence and shall be
L liable: to be proceeded against and punished accordingly unless he proves inat

Scanned by CamScanner



' 56. Failure of officer in
Provisions of this Act.
under this Act ang who ¢
the duties of his office sh

_permission of hig official sy

- Punishable with imprisonment fo
fine.

duty or his connivance at the contravention of the
—Any officer, on whom any duty has been imposed by or
€ases or refuses to perform or withdraws himself from
all, unless he has obtained the express written
perior or has other lawful excuse for so doing, be

ra term which may extend to one year or with

: . 57., Penalty for Contravention of any order regarding requisitioning.—If any
- Person contra\(enes any order made under section 65, he shall be punishable

. with imprisonment fo_i' aterm which may extend to one year or with fine or with

section (1), where an offence under
and it is proved that the offence was
of or Is attributable to any neglect on
secretary or other officer of the company, such
ther officer shall also, be deemed to he guilty of
ble fo be proceeded against and punisheg

e this Act has been committed by a company,

f :c'dmml"tted ‘with the consent or connivance
: thepartof any director, manager,
director, manager, secretary or o
that ‘offence ‘and “shall be lia

.

'accordaqgl

*planation.—For the ;é_iu%pose___bf this"seclibn-—‘(a)v ‘company” means any body
rporate and Jincludes  a - firm. or other association of individuals: and (b)
in relation to a firm ‘means a partner in the firm
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court shall take cognizance of an offence
int made by— (a) the National Authority, the
nment, the State Government, the District
er authority or officer authorised in this behalf by that
ent, as the cage may be; or (b) any person who has given

188, Discbedience 1o order duly promulgated by public Servant—Whoever,
knowmg that, by an order Promulgated by 5 public servant lawfully empowered to

-7 S'can.nedﬂb.y CamScanner
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